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This is an Appeal by the Assessee agitating thé gdlowance of her
appeal contesting her assessment under sectiomedddwith sec. 147 of the
Income Tax Act, 1961 (‘the Act’) dated 05/12/2018 &ssessment year (AY)
2013-14 by the first appellate authority vide hidey dated 10/9/2018.

2. At the very outset, it was submitted by Sh. therethe Id. counsel for the
assessee, that the assessee-appellant requeatpdamission to withdraw the
instant appeal on the ground that she has sin@s dpt the settlement of her
tax dispute/s under reference under the Vivad Sdwas Sheme, 2020 of the
Government of India. Form 3 dated 08/03/2021, idsbg the competent
authority upon verifying the details, stands enethsndicating tax payable at
Rs. 2,73,862, which stands since deposited on 2@23/ Permission may

accordingly be granted.
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3. We have heard the parties before us. Though Bomvhich signifies the
settlement of the tax dispute under the DTVSV Aabot on record, the same is
stated by Sh. Usrethe to be only due to some teahglitches being faced in
the Revenue’s e-portal for the time being. In aagecof the matter, it is clear
that the assessee does not intend to prosecuteshkeant appeal, a statutory right
granted under the Act, but to settle her tax desfsufollowing the alternate
dispute resolution route, having completed all ghecesses in this regard. The
said Act in fact itself provides for an automatexcation of the relevant appeal,
etc. on the tax dispute being settled thereundeerel was, accordingly, and
only understandably so, no objection to the assé&ssequest by Sh. Halder, the
Id. Sr. DR. We accordingly have no hesitation innpéing withdrawal of the
instant application, which is rendered not mairdble before the Tribunal,
even as liberty for moving it is hereby granted wehéor any reason the

assessee’s application under the DTVsV Act doesaamth its logical end.

4. In the result, the captioned appeal is dismissaaot maintainable.

Order pronounced in the Open Court on February 16, 2022
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